49 Written Answers

WITH % FIT A FIT IIE FIA F1 A0S

*691. o T agr e fadw A
AE AT F1 F1 FHEA (8

(%) @igwa woy swfewr & afas
faat 1 aref TeadE 17 q EET
T H A wantT = q9r

(@) == fr f7 3o %1 29 9917
Froqufadrgis; @

() #ar w7 a7 "wawfa awa T &
ft 2, afz &, a1 9z sawfa &7 fF
a1 ATTH AT AAT F WIT TAF AT AT

?

3

DUs sy

f [ PERMISSION TO OVERFLY INDIA

691. SHRI RAM SAHAI: Will the Minister
Of EXTERNAL! AFFAIRS be
pleased to state:

(a) the time since when military aeroplanes
of the U.S.A. have been allowed to ovErfly
Indian territory;

(b) the names of other countries who have
been given such permission; and

(c) whether the permission has now been
withdrawn; if so, the names of the countries
whose permission has been withdrawn and
the reasons therefor?]
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ffTHE MINISTER OF EXTERNAL AF-
FAIRS (SARDAR SWARAN SINGH): (a)
flights by US military aircraft and military
aircraft of other countries have been allowed
since before the Independence after
examining such requests.

(b) Any count) v which has friendly rela-
tions with India may seek permission for its
military aircraft to overfly or transit Indian
territory. In the recent past, permission has
been given to military aircraft belonging,
among others, to the USA, the UK, France,
Burma, Canada. Iran Iraq, Sri Lanka,
Singapore, Federal Republic of Germany and
Nepal to overfly or transit Indian territory.

(c) The 1949 Agreement between the Gov-
ernment of India and the Government of USA,
which permitted the flights of United siines
Miiii.nv Airlift Command through India,
has been terminated. As in other cases,
permission for US military aircraft flights is
given after considering all aspects of each
individual flight. Government does not
normally allow, as a matter of policy, (lights
by foreign military aircraft over Indian
territory, except in very special cases,
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which are considered on their merits. This
rule is applicable to all foreign military
aircraft and not only to those of any particular
country.]

BRIQUF.TTING PLANT IN NEYVELI

692. SHRI V. V. SWAMINATHAN: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) the number of workers thrown out of
job with the stoppage of work at Biiquetting
Plant in Neyveli; and

(b) uliat arc the alternative arrangements
made for these workers?

THE MINISTER OF STEEL AND MINES
(SHRI S. MOHAN KUMARA-
MANGALAM): (a) and (b) In all 1850
workers employed in the Biiquetting and
Carbonisation Plant at Neyveli have been
rendered idle as a result of stoppage of work
since 30-10-72. Arrangements are being made
to find alternative work for some of the
workers in maintenance works in this and
other Plants. It is expected that the work will
be resumed in the Briquetting and Car-
bonisation Plant in February, 1973 when the
lignite production is likely to improve.

NON-OFFICIALS REPRESENTING INDIA IN
THE U.N. MEETING

693. SHRI M. RUTHNASWAMY:: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the basis on which non-officials are
selected to represent India at the UNO Con-
ference; and

(b) the State-wise representation given
during the year 1971-72?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) The
members of the Indian delegations to the
United Nations General Assembly represent
the Government of India. Consequently, the
main criterion for their selection 1s that they
should be in agreement with Government's
policies. The additional criteria include the
ability of the delegates concerned to project
Government's policies properly and to support
them fully in the United Nations.

(b) A statement showing the State-wise re-
presentation of non-official members of the
Indian delegations to the UN General As-
sembly sessions for 1971 and 1972 is laid on
the Table of the House.
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STATEMENT

1971
(Loth Session of the UN General Assembly)

L. Shri Bipin Pal Das, Member of Par-
liament (Rajya Sablin)—Assam
2 Shri Mohamod Usman Arif, Member

ol Parliament,  (Rajyva Sabha}—
Rajgusthan, " v

B Shri P Ganga Reddy,
Parliament,  (Lok
Pradesh,

Member  of
Sabha)—Andhra

LShri Prabodly Chandra Member
Parliament, (1ok Hill)’l:!i-‘l):l:':ligﬂ o

5. .N'hn'_ Rudia Pratap Singh, Member of
Parliiment, (Lok Sabhaj—U.p,

ldditional - Alernare Representative

Lo Shri Zulfikar Al Khan, Member of
Parlioment, (Lok S;H‘Jh.‘u'— u.p,

Sevdor Adviser

LoD Vo AL savid Mohammad, Advo.

1.|l‘:'l,‘|ll|:u'|m- Court  of India—Nuew
Dellui,

1972
127th Session of the UN General Assembly)

Hiernate Representative

Lo Shri B. P, Maurva Member of Parlia-
ment, (Lok Sabha)—U . p,

2. Shri M. G, Reddy, Member of Parlia
ment, (Lok Sablia)— U, P,

Ao Shai €M, Stephen, Member of Par-
Laiment, (Lok Sabha)—Kerala.

Lo Shri R, N

» Laskar, Member of Par-
liament,

Lok Sabha)— Assam.
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ment,
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CRaju, Member of Parlia
(Rajva  Sabha)—Andhra  Pra
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Lo Shei Yashpal, M.L.A.,  and
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